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immediately following that during which his gross

turnover on sales which have taken place in

Orissa again exceeds Rs. 10,000.”
(5—) — = ﬂ.lid-‘“[ O Rk xxxvi ﬂ‘fﬁ”

Amendment - 4. In section 5 of the said Act—

of section b,

Y Act (1) in sub-section (1) in the first proviso, for
1947, the words ¢ half an anna’ the words ¢ one

anna >’ shall be substituted ;
(2) in sub-section (2)—
(4) in sub-clause () of clause (a)—

(@) after the word ‘¢ manufacture ” the words
« or processing *’ shall be inserted ;

(b) after the words “ goods for sale ” the
words and figure ¢ other than the manufacture or
processing of goods declared, from time to time,
as tax-free under section 6 ” shall be inserted ;

¢) to the said sub-clause the 'following
proviso shall be added, namely :—

« Provided that when such goods are used by
the registered dealer for purposes other than those
specified in this certificate of registration the price
of goods so utilised shall be included in his taxable
turnover.”

(#4) for the clause ‘(b) the following clause shall
be substituted, namely :—

j ¢ (b) the tax, if any, paid by the purchaser
to the dealer.”

Amendment 5. In clause (b) of sub-section (6) of section 9
of section 9, of the said Act, for the letters and® fignres “Rs. 5,000”

i.?'va:f‘};:a. the letters and figures * Rs. 10,000 > shall be

substituted.

BT 6. After section 9 of the said Act, the following

a om soctions sections shall be inserted, namely :— !
9-A and 9-B,
in Orissa Act
XIV of 1947. :
Voluntary «9-A, (1) Notwithstanding that the gross turnover

registration. of g dealer on sales which have taken place in Orissa

has not exceeded Rs. 10,000 during a year and

that he is consequently mot liable to pay fax
under section 4,, he may, app in the prescribed
£0 the presc%?bedﬁu&on 1%01&2 registration

g.';":w‘ﬁs‘ manner,to t
%

under this Act.
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Loy 7. In section 17 of the said Act, after the words
17,0rissa  © this Act ” the words *“ or the rules made there-

Ailgc:qXIV of under * shall be inserted.

Alituinnl 8. After clause (a) of sub-section (1) of section 25
Ooetion 2% of the said Act, the following new clause shall be

XIV of 1947. ingerted, namely :—

“ (aw) demands or charges from any purchaser
tax on the sale of any goods in respect of which no
tax is payable or tax at a rate higher than
that payable under the provisions of this Act
or in any manner contravenes the provisions of
section 9-B ; or .

AT 9. After sub-section (3) of section 28 of the
o st said Act, the following sub-section shall be inserted,
Aot XTIV of Damely :—

1947.

‘“ (4) Nothing in this section shall apply to the
disclosure of such facts to an officer of the Govern-
ment of India as may be necessary, for the purpose
of enabling that Government to levy or realise any
tax imposed by it under the Indian Income-tax Act,
1922. /

Amendment 10. In sub-section (2) of section 29 of the said

of section 29 =
Orissa Act » Ac

XIV of 1947,

(4) in clauses (k) and (¢) after the words and
figure  under section 9 ” the words, figure and
letter ‘¢ and under section 9-A »* shall be inserted ;

oy (#) in clause (m) for the words and figures
“ under section 13 ”’ the words, figures, brackets and
letter ¢ under sub-section (3) of section 9-B and
section 13 ”’ shall be substituted ;

(#92) in clause (o) for the words and figures
“by section 15 the words, figures, brackets and
letter “ by sub-section (2) of section 9-B and
section 15 ’’ shall be substituted.



